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3Teer / ORDER

PER: SANDEEP GOSIAN, J.M.

The present appeal has been filed by the assessee against the order of

the Id. CIT(A)-3, Jaipur dated 01/11/2018 for the A.Y. 2014-15.

2. The hearing of the appeal was concluded trough video conference in

view of the prevailing situation of Covid-19 Pandemic.

3. The Id. Counsel appearing on behalf of the assessee has filed an
application for withdrawal of this appeal by stating that the assessee has
opted Vivad Se Vishwas Scheme. The contents made in the withdrawal

application reads as under:

“Kindly refer to the captioned appeal fixed for hearing before the Hon'ble

bench on 24/02/2021.
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“In the matter, it is submitted that Form 3 has been issued by the CIT in
response to application in Form1l & 2 under Vivad Se Vishwas Scheme by
the assessee. It is therefore humbly requested to please allow the
appellant to withdraw the present appeal.

Inconvenience caused is extremely regretted.
Thanking you,

Yours faithfully
(Manish Agarwal)
A/RII

4, On the other hand, the Id. DR has raised no objection if the appeal of

the assessee is permitted to be withdrawn.

5. Considering the application of the assessee that she has opted for
scheme launched by the Government of India namely Vivad Se Vishwas
Scheme and prayed to withdraw her appeal, therefore, we permit the
assessee to withdraw her appeal. Hence, this appeal of the assessee is

dismissed as withdrawn.

6. In the result, the present appeal of the assessee is dismissed as

withdrawn.

Order pronounced in the open court on 03/03/2021.
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